IN THE SUPREME COURT OF | NDI A
CIVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 7327 OF 2011
(Arising out of SLP(C) No.4056/2009)

SHRI PAT MAHADU PATIL & ORS. Appel | ant (s)
: VERSUS:
CH EF LAND & SURVEYOR, CIDCO LTD. AND ORS. Respondent(s)

ORDER

Leave grant ed.

W have heard the |earned counsel for the
parties.

The suit (i.e. R C S No.138/2008) is pending
before the Trial Court . In the facts and
circunstances of this case, we direct that the
followng Villagers be inpleaded as defendants after
t he existing defendants in R C S. No. 138 of 2008:

1. Kal uram Mahadu Thakur
2. Ashok Pundal ik Patil
3. Anil Laxman Pati |

4. Ram Chander Kar avkar
5. Gunda Kut hi ya Bhoir
6. Barku D nkar Patil
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The above newly inpleaded defendants would be
entitled to file witten statenents wthin eight
weeks. Replications, if any, be filed within four
weeks thereafter.

In view of the order passed above, the order
dated 28.8.2008 passed by the learned G vil Judge,
Junior Division, Panvel in R C S No.138 of 2008 and
the order dated 24.10.2008 passed by the Hi gh Court
of Bonbay in Wit Petition No.7339 of 2008, are set
aside. We request the l|earned Cvil Judge, Junior
Division, Panvel to decide the said suit as

expedi ti ously as possi bl e.

Wth the above observation and direction, this

appeal is disposed of.

( DEEPAK VERMA)

New Del hi
August 23, 2011.



